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(8)

(9

V10)

€11)

MR. SPEAKER

Papers Laid

(ii) A copy of the Review
(Hindi and English ver-
sion) by the Government
on the working of the

National Schoo! Drama,
New Delhi, for the year
1982-83.

A statement (Hindi and English
versions) showing reasons for

delay in laying the papers
mentioned at (7) above.
[Placed in Library. See No.

Lt—7846/84]

(i) A copy of the Annual Re-
port (Hindi and Eunglish
versions) of the Indian
Council of Historical Re-
search, New Delhi, for
the year 1982-83 along
with Audited Accounts.

(ii) A copy of the Review
(Hindi and English ver-
sions} by the Government
on the working of the
Indian Council of Histori-

o cal Research, New Delhi,
for the year 1982-83,

A siatement (Hindi and FEng-
lish versions' showing reasons
for delay in laying the p.pers
mentioned at (9) above. [Plac-
ed in Library. See No. LT—
7847:87]

A statement (Hindi and Fng-
lish  versions) explaining the
reasons for not laying the
Audited Accounts of the Indian
Iostitute of Technology, Kha-
ragpur, for the year 1982-83
within the stipulated period of
nine months after the close of
the Accounting Year. [Placed
in ]Library. See No. LT— 7845
84

(Interruptions)**

Not allowed.

Nothing to go on record. Now Shrimati
Mohsina Kidwari.
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Anoual Report and Accounts etc. of
the Central Cotnci! for Research in
Ayurveda and Siddha, New Delhi for

the year 1980-81

THE MINISTER OF STATE 1IN

THE MINISTRY OF
FAMILY WELFARE

HEALTH AND
(SHRIMATI

MOHSINA KIDWAI) : T beg to lay on
the Table—

(1)

(2)

(111) A

(i) A copy of the Annual Re-
port (Hindi and English
versions) of the Central
Council for Research in

Ayurveda and Siddha,
New Delhi, for the year
1980-81.

(1) A copy of the Annua!l
Accounts (Hindi and Eng-
lish versions) of the Cen-
tral Council for Research
in Ayurveda and Siddha,
New Delhi, for the year
1980-81 together with
Audit Report thereon.

copy of the Review
(Hindi and English ver-
sions) by the Government

on the working of the
Central Council for Re-
search in Avurveda and
Siddha, New Delhi, for

the year 1980-81.

A statement (Hindi and Fngli-h
versions) showing reasons for
delay in laving the papers men-
tioned at (1) above. [Placed in
Iibrary. See No . T—78 6/84|

Anrua! Report etec. of the Dental
Council of India, New Delhi far the

vear 1922.43

THE DEPUTY MINISTER IN

THE

MINISTRY OF HFALTH AND
FAMILY WEFLFARE
MUDBEN M.

(KUMARI KU.-
JOSHD) : I beg 10 luy

on the Table—

(D

(i) A copy of the Anonual Re-

**Not Recorded.




357 Cem. on Welfare .
of SC/ST

port (Hindi and English
versions) of the Dental
Council of India, New
Delhi, for the year 1982-

83 alongwith  Audited
Accounts.
(il A copy of the Review

(Hindi and English ver-
sions) by the Government
on lhe working of the
Dental Council of India,
New Delhi, for the year
1982-83.
(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. [Plaeed in
Library. See No. LT— 7850/84]

—_— —

12.23 hrs

COMMITTE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

Forty-fourth Report

SHRI A, C. DAS (Jaipur) : I beg to
present the Forty-fourth Report (Hladi
and Fnglish versions) on the Action
Takem by Government on the re-
commendations contained in the Thirty-
third Report of the Committee on the
Welfare of Scheduled Castes and Sche-
doled Tribes on 1he Ministry of Home
Affairs—Working of Integrated Tribal

Development Prdjects in Madhya
Pradesh.
At gm AT AR (NAT) -

seaer wgieg, & fraw 377 1 arfqh
& 1T FFAT qOEAT F |

WeaW WY . HIT HT FI 1T
AMFITAT | ATFT 1T FIAT & AT T

Mfeaar gagar 07, gug AfFor,

-~

PHALGUNA 18, 1905 (S4XKA)

AT FHHATAT A2 IF 9 qaqqT

Matters Undzr
Rule 377

Afag 1 sred fag e TR g E )
afeT agi ar1 #F 7 F9F gy
fegead a& 5. a1 gz T4 21 aear
21 39 frwy =T 118, AT arafaay
& arg X7 ffFgoar ) fgq Jrag .
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AFAT AqME, IAB AT QfFaar
I am open to suggestion. [ will take

your suggestions, [f am wrong, I will
admit. AR fawrm ¥ 1€ qrq 72 §
afEa wrart st arFAr 92ac £5 qav
R AT AN BV AT HraEr AY
AZ0AT Y 93

12.25 hrs.

MATTERS UNDER RULE 377
(i) Adulteration of Petrol in Kerala

SHRI V. S. VIJAYARAGHAVAN*
(Palghat) : The newspapers in Kerala
have reported that organisod gangs of
anti-social clements pilfer petrol which
is sent to different parts of Kerala in
tankers from Cochin, Their modus
operandi are that big tankers carrying
petorl is diverted from the main road to
some by-lanes, and petrol is drained out
from the tanker. Thereafter. they fiil
it with kerosene. This practice has
been going on for quite some time,

Indian Oil Corporation, Hindustun
Petroleum and Bharat Petroleum are
the three companies which are supplying
petrol to different parts of the State.
The All Kerala Federdation of Petrol
Dealers has suggested that. in order to
check this malpractice, the old practice
of carrying petrol in the companies’ own
tankers should be resumed. In most of
the cases, it is because of collusions
between the drivers and the pilferers
that large.scale pilferage of petrol
becomes easy. Needless to say that
adulteration of petrol causes damage to
the vehicles, and the public suffers.




